
Insolvency and Bankruptcy Board of India 

(Board Note No.14/2019} 

Subject: Insolvency Professionals: Discussion paper along with draft Insolvency and 

Bankruptcy Board of India (Insolvency Professionals) (Amendment) Regulations, 2019. 

Introduction 

The Insolvency and Bankruptcy Board of India (Insolvency Professionals) Regulations, 2016 

(IP Regulations) were notified on 23rd November, 2016, and were subsequently amended by 

Insolvency and Bankruptcy Board of India (Insolvency Professionals) (Amendment) 

Regulations, 2018 w.e.f. 151 April, 2018 and Insolvency and Bankruptcy Board of India 

(Insolvency Professionals) (Second Amendment) Regulations, 2018 w.e.f. 11th October, 2018 

2. As the profession has evolved, various issues as detailed in the note have come up warranting 

review of the IP Regulations. 

3. The IBBI has evolved a transp�rent and consultative process to make regulations. It has been 

the endeavour of the IBBI to effectively engage stakeholders in the regulation-making process. 

Accordingly, IBBI had sought comments from the public on the existing IP Regulations. The 

analysis of these public comments is placed at Annexure-1. 

4. Insolvency and Bankruptcy Board of India (Mechanism for Issuing Regulations) 

Regulations, 2018 specifies the mechanisms for issuing regulations, including the conduct of 

public consultation processes, before notification of regulations. 

5. It is therefore proposed to release a discussion paper for seeking public comments on the 

following issues: 

a) Introduction of concept of Certificate of Practice (CoP) for Insolvency Professionals

b) Imposition of restriction on age limit for undertaking assignments under the Code

c) Conflict of interest in processes handled by an IP

d) Imposition of certain restriction on professional association of IPs with stakeholders

of the processes handled by them.

The aforesaid issues have been discussed in brief in the ensuing paragraphs. 
































































